
NO. 22 

 

Certificate of Taxation  

(S.C.R., Order L) 

 

IN THE SUPREME COURT OF INDIA 

 

[Appellate Jurisdiction] 

[Original Jurisdiction] 

 

Appeal No..............of  20............. 

               Case 

 

(A.B.)                                                                 (Appellant) 

--------------------                                                         --------------- 

(State of A.B.)                                                               (Plaintiff) 

Vs. 

(C.D.)                                                                 (Respondent) 

--------------------                                                               --------------- 

(State of C.D.)                                                                  (Defendant) 

 

        Bill No. .................. of 20 ......., ......... (Here state the names of the parties to the bill) 

 

        I do hereby certify that I have taxed the above bill of costs, lodged in this Court by Mr. E.F. Advocate on record for 

appellant (or as the case may be) and do allow, as between party and party the sum of (amount in figures and words). 

 

 Dated this the ....................day of ..................20......... 

 

                                                                                                                          ................................                                                                                         

Taxing Officer 




